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IN TH: CENTRAL ADMINISTRATIVE TRIBUNAL, ALLABEABAD
ADDITIUNAL BENCH AT ALLAHABAD
*® &£ ® R

Allahabad : Dated this  9th day of April,, 1996
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SLialls-
Hon'ble Mr. 3. Das Gupta, AsM.

Hon'ble Mr, T.,L. Verma, Jo.M.

Napendfa Kumar Son of sShri Bhagwan Das

R/o AB I, 950-E, TH3 Colony, Nagra,

Jhansi,

(By Sri Rakesh \erma, Advocate )

. Petitioner

Versus
1. Union of India through Geéneral
Manager, Central Rallway,
gombay V.T.
The Divisional Railway Manager,

Central Railway, Jhansi.

. « Respondents
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The applicant in this OA is the son of a reillway

employee who did not participate in the railway strikes

=

in the year 1974, It is stated that the rail ;ay authorities

had issued certain orders that those railway employees who

did not participate in the railway strikes would be rewarded

by the grant of employment to sons/wards of such employees

in the so called "loyal quota”, Thé applicant, it is
stated, was minor at the time when the aforesaid orders
were issued by the Railway Board and only after he has
attained the age of majoirty, h® sought employment

under the "loyal cuota™, He submitted representation

to the Railway Board and thereafter appProache
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Tribunalfor a direction to appoint him in the "loyal
quota", ®Ehe application was disposed of in limine by
a direction to the respondents to consider and dispose
of the representation. It now appears that by similar
orders dated 6~-9-1995, the representation of the applicant
has been turned do.n. Thus, the applicent has filed this OA
challenging the aforesaid order and praying for a
direction to the responcents to consider the applicant

for appointment under the "loyal quota”,

P W have seen from the order dated 6-9-1995
thst the representation of the applicant has been

turned down on the ground that his reguest for employment
un €er the so called "loyal guota®" cannot be considered

at this stage after 21 years., e have carsfully considered
the matter, e are of the view that an assurance which
was given to the so called loyal workers in 1974 cannot
be an open ended one, There is nothing on record to
indicate thet the railways had assured the so called
loyal workers that their sons/wards shall be considered
for employment against "loyal quota®" even zfter so many

years after they attain the zge of majority.

3. je are, therefore, of the view that the respondents
have rightly rejected the represéntation of the applicant
and as such the rejection cannot be challenged successfully,
4. In view of the foregoing we find no merits in the

application and the application is dismisséd in limine,
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